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(2002) 05 UK CK 0003

In the Uttarakhand High Court

Case No : Criminal Revision No. 653 of 2001 (Old No. 1652 of 1985)

Sri Pan Singh and Others APPELLANT

Vs

State of U.P. RESPONDENT

Date of Decision : 29-05-2002

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 107, 111, 116

Citation : (2002) 2 UC 129

Hon'ble Judges : Irshad Hussain, J

Bench : Single Bench

Advocate : J.C. Joshi, for the Appellant;

Judgement

Irshad Hussain, J.—Heard Sri J.C. Joshi for the revisionists and the learned A.G.A.

2. Perused the copy of the impugned judgments. It is evident that the notice u/s
111 of the Code of Criminal Procedure (hereinafter referred to as the Code) was
issue in the year 1984, in pursuance of which the bonds were executed by the
revisionists. They should have been effective for a period of one year and since
more than 17 years have elapsed, the bonds ceased to remain effective and,
therefore the impugned order directing the filing of the bonds in case under
Sections 107/116 of the Code has become infructuous and therefore, the bonds
submitted are discharged.

3. The revision is disposed of accordingly.

4. Stay order dated 16.9.1985 vacated.
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